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MINISTRY OF DEFENCE
NOTIFICATION
New Delhi, the 11th May, 2009

5,R.0. 8{E}— In exercise of the powers conferred DY clauses (), {g) and (k)
of sub-section (2) of sectlan 41 of the Armed Forces Tribunal Act, 2007 (55 of 2007),
she Central Government hereby makes the following rules, namely:-

1, Short title and commencement = (1) These rules may be called
Forces Tribunal {Fractice) Rules, 2009,

The Armeo

(2} They shall come into force fromthe date of publication in the official gazetie.

2. Definitions - (1) In these rules, unless the context otherwise requires, =

(1 “pct" means the Armed Forces Tribunal Act, 2007 (55 of 2007);

(i) “zgent” means a person duly authorised by a party to pres'ent an application
written reply, rejoinder or any gther document on its behalf befors the Tribunal;

(iii} “applicant” means a persan making an application to the Tribunal undér sulb
section (2) of section 14 or an appeal under sub-section (2) of section 15 of the
Act;

() “application” includes Original Application (0.A.), Review application (R.AL)
Transferred Application (T.A.), Miscellaneous Applicatiun (M.A), Application [{&]
Transfer (A.T.) and Contempt Application {C,P;}; filed before the Tribunal;

(v s-gde” means the Code of civil Procedure, 1908 (5 of 1908);

(wiy “Court appealed from” includes a tribunal or any other judicial body of cour
rartial or authorty against the decision of which an appesl is preferred 1o the

Tribunal;

(vil) “Form” means tne form set out in the appendices A

ang
B fo these rules;

(viily T“Full Bench® means s Bench duly constituted consisting of three or mofs
Members.

{ix} *Judgment” includes decree, order; sentence or determination of any [Eourt
Tribunal;, Judge, Judicial nfficer or autherity;

() “|egal practitioner” shall have the same meaning as assigned to it @ O

Advocates Act, 1961 (25 of 1961) =nd Includes a Standing Counsel authorisea
appointed by the Central Government Lo dccent the-5envice for-any DepartmE
or Brganization gf the Union of India:

(%i] “Legal repres-s:ntatiue” MEEs 'p_erEDn whil rEpresents thie estate OF

= &g

decessed person and includes & person Of PEFSSHS owhomothe right e ress
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penslonary, retirement,  .terminal,
disability or other benefits or family pension vests under any law for the time
being in force;

(xil) “Officer of the Judge-Advocate General's Department” means an officer
commissioned Inte the Judge-Advocate General's Department of the Army or an
officar permanently transferred to that Department after qualifying at the Judge-
Advocate General's Departmental examination and includes an officer of Judge-
Advocate General's Department of Navy and Alr Force:

(®ill} "“Procedure Rules” means the Armed Forces Tribunal (Procedure) Rules, 2008
under the Act;

(xiv) "Pleadings” -shall “include original applications, reply statement, rejoinders
and additional applications or statements supplementing the ariginal
applications and the reply statements, as may be permitted by the Tribunal;

(xv)  “"Registrar" means Registrar of the Armed Forces Tribunal or its Benches and
shall Include Registrar-General, Principal, Additional, Joint and Deputy Registrars,
authorised to discharge the functions of the Registrar:

(=xvi} “Reglstry™ means the Reglstry of the Tribunal or any of its Benches, as the case
may be;

(xwvil) "Sectlen” means a section of the Act;

(xvii) “Services" means the Army, Navy and Air Force, as applicable;

(xix) "Standing Counsel” means an advocate authorised to act, represent and accept
the service for the Army, Navy or Air Force or for the Union of India;

(xx) "Transferred application” means the sult or other proceeding which has been
transferred to the Trbunal under sub-section (1) or sub-section (2) of
saction 34;

{xxi} "Vice-Chairperson” means a 1'u"iI:E-t.‘.hair;_:nérstm of the Tribunal appointed under
sub-section (2) of section 7 of the Act.

(2)  The words and expressions used and not defined in these rules but defined in the
ACt, the Army Act, 1950 (46 of 1550), the Mavy Act, 1957 (62 of 1957) and the Alr

Force Act, 1950 (45 of 1950) shall have the same meaning respectively assigried to
them in those Acts and respective rules made there unidear.

PREPARATION AND PRESENTATION OF PLEADINGS AND DTHER PAPERS

3. Preparation of pleadings and other papers- (1) All pleadings, affidavits,
memaranda and other papers filed in the Tribunal shall be fairly and legibly typed written
or grinted in English or Hindl Language an durahle white full escape folic papsr of metric
A-4 size (30,5 cms long and 21.5 cms wide) on one side only in double space with & left
margm of 5 ems and right margin of 2.5 cms duly pagmmavﬂ, ind=ved end stitched
together in the paper hook form.
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{2} English translation of documents or

pleadings shall be duly suthenticated by any legal practitioner,

4. Date and signature.- A party required to-affix his signature shall also state nis
name in capital letters near his signature and, initial or sign at the bottom of each page
and shall also put date bengath his signature on the last page.

Explanation - The expression 'signature’ or vinitial’ includes thumb-mark.

5. Attestation - (1) The attestation contemplated in sub-rufe (2) of fule 9 of the
AET (Procedure) Rules 2008, shall be made at the end of the document in the form givan
below:
“This Annexure -——---- Is the true copy of the original document”.
(Slognature)

Name and Designation of the Attestor with date”,

(2) Sub-rule (1) above shall also govern production of photocoples of the dOCUMENLS,
provided they are clear.and legible.

6. production of authorisation for and on behalf of more than one person =
Where an application or pleading or ather proceeding is p'urportr:d to be filed by more
than one person as single application under sub-rule (5) of rule 4 of the AFT (Procedure]
Rules 2008, the person or Persons who sign or verify the same shall produce along with
such application, etc. far verification by the registry, a true copy of the authorisation ar
\akalathama empowering such person(s) to do so:

Provided that the Registrar may at any time call upon the party to produce such
further materials as he deems fit for satisfying himself sbout.due authorisation,

Ti Procedure on production of defaced, torn or damaged documents - When
3 document produced aleng with any pleading appears to be defaced, torn, or N any way
damaged, or otherwise [ts condition or appsarance requires special rotice, @ menticn
regarding Its condition and appearance shall be made by the party producing the same
in the Index of such a pleading and the same shall be verfied and initialled by the officer
Suthorised to receive the same.

8. Receipt of papers - (1) Al pleadings and papers ehall be received in the
registry only during the office haours on the working days, provided they are presented
or sant by post in the manner provided under rule 4 of the AFT (Procedure) Rules 2008.

(2 All pleadings and papers received tiefore 12 noon shall ardinarily be pracessed

imimeasiately for being (isted befare the Bench on the next warking day.
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9. Date of stamping of papers and

maintenance of Inward Ragister - (1) The receiving branch of the Reqglstry shall
immediately an receipt of any application or 8ppeal or other pleadings or papers and In

accordance with rule 5 of the AFT (Procedure) Rules 2008, and affix the date-stamp of
the tribunal in the following manner:

(1 Cate-stamp shall be affixed an a!l_pages of the main copy and an the
first page of each other capy.

(i Recelving clerk shall affix his'initials on the stamp affiked on the first page
af the main applicatior or 2ppeal and on the first-page of all other coples.

(2} Receiving branch of the Redistry shall after affixation of the date-stamp, enter the
details thereof in the inward Reglster, Register No. I and assign a diary number. The
Index shall be in Form No. 1. The same diary number shall be entered immediately

below the date-stamp on the first page of the main application or appeal and on the first
page of all other coples.

SCRUTINY, REGISTRATION, NUMBER AND POSTING FOR ADMISSION OR
ORDERS

10.  Scrutiny of application or petition or other pleadings and papers - (1) The
Scrutiny Branch of the Registry shall, on receipt of the app'licattr:m or-appeal or
pleadings from the receiying branch, serutinise the same as expeditiously as possible but
not beyond two days from the date of receipt:

Provided that if, for any reason, the scrutiny is not completed within the said

periad, the same shall be immediately reported to the Registrar, who shall take prampt
steps to compigte the scrutiny,

{2) The report of the scrutiny. of the application shall be in Form Mo, 2 and of
Contempt Applicatien either Civil or Criminal In Form No. 3 and the scrutiny report shall
be annexed to the application or appeal,

(3 Report of scrutlny of all other pleadings and papers =nall be recorded on he

reverse side of the |ast paoe of such pleadings or papers.

11. Maintenance of Order Sheet - (1) The Scrutiny Branch shall attach an order
shieer to every A or BA or TA or AT or CAn duplicete in Form No.4.

(21 The eelumn "Notes of the Registoy” in the order sheet shall be-used for the notings

oy the megisiry ang INe - Cowmn "Orders ol the Tribtina” is meant Tor the use 3fF the

Banch.
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{3 {a) The entries In the order sheet

shall be in hand writing and removal of the .order sheet For Lyping should be
avoided,
() Continuous page numbers should be given to the order sheet.

(T} Before any enfry is made in the order sheet for the day, the date, maonth
and year shall first be entered and underlined in the middle of thé columin.

(D) Brief order may be written on the order sheet itself and initiatled by the
Members of the Banch.

(2] In the case of lengthy orders, anly the operative portion of the order need
be entered In the column "Qrders of the Tribunal® and initialled by the Tribunal
Officer.

(1 The orders shall be annexed to the order sheet giving them continuous
paging and reference to the order shall be made by mentioning only page nurnber
of the order annexed,

{g) The presence of the iegal practitioner or party be Indicated by their initials.
{h) No gaps shall be left between two entries in the order sheet and the
gaps, if any, shall be covered by drawing a line across.

12. Classification 'of papers - (1) The papers raceived In the Registry in all
applications and Contermnpt applications except Miscellaneous applications, shall be
classified and piaced in files "A", “B" and "C" as provided in Form No. 5.

{2) (i} File "A" shall consist of two separale parts i.e. Part [ and Part 1I. Part 1 shall
contain the order sheet and orders annexed theretp and Part Il shall contain the
application '.i;r'!tn annexures; reply with annexures and rejoinder with annexures and
srrange as far as possible consecutively in the order of the parties.

(i File "B" shall contain the duplicate copy of the papers as in File:"A":
(i) File *C" chall contain the remaining papers including Vakalatnama, notices, postal

acknowledgements, misceilaneous applications, replies and rejoinders thersto and
supreme Court orders, ete,, iFanmy:

13. Submission of case files to Registrar - ©n completion of the scrutiny, the
serutiny Branch shall place the case file duly classified &= wpe mEt gp “CF glong with 'the

report of scrutiny and the order shegl before the Registrar for his orders.

i4, Registration and Mumbering - (1} The Registrar on gxamining tha

application or appeal or pleadings and the scrutiny, report zhall, if they &re 10 Order,
direct registration or acceptance.

(2} Applications  under section 14 of the Adt ardered ta be registered shall be

nurnbered s o Ne Fau

—
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(3} Cases . received on  transfer under

section 27 or section 34 of the Act shall be numbered as AT. /T.A. No ' J20

(4) Applications receiveg rem the Supreme Court, Highy Courts and other Courts
purperting to be by transfer but not covered by section 34 of the Act shall be numbered
as Original Applications of the year during which they are received.

(5] Applications for review of any order of the Tribupal and ordered to be registeraed
shall be numbered as R.A. No. /20 .

(B} Applications under the Comtempt of Courts Actl 1973 ordered to be registered,
shall be numbered as C.A. (Civil/Criminal) Mo /20

) Other applications of miscellaneocus nature ordered to be registered shall be
numbered as M.A. No. T - 5

{8)  Applications referred to in this rule shall be entered in Register No. IL.

(9 Separate reglsters shall be used for.each categery of applications referred to in
this rule,

(10) The Registers shall be maintained from 1% Japuary to 317 December of each
calendar year.

i5. Maintenance of Indian Postal Orders or Demand Drafts Register - (1)
Indian Postal Orders or Demand Drafts received in the Registry shall be entered
immediately on their receipt in the Judicial Branch in Register No.I1I,

{2) On every first warking day of the week, the Indian Postal Crders or Demand Drafis
received by the Judicial Branch during the previous week shall be transmitted along with
tne Indian Postal Orders or Demand Drafts Register to the Section Officer in-charge of
Judicial Branch, who after scrutiny shall affix his initials in the relevant column In the
register and transmit the same to the Cash Section.

(3) The officer In-charge of Cash Section shall, after verifying the entries in the
Register along with the Indian Postal Orders or Demand Drafts, put fis initiais in the

relevant column in the Register in toleen of acknowledgment)

16. Rectification of defects - (1) Ifon scrutiny, any applicstion or pleading filed
in the Tribumal is found to be defective; the Registrar shall notify in Form No. & on
the nigtice board of the Tribuna!l fixing the time for rectifying the same in the manner as

provigen under rile 5 0f Ehe AFT (Procedurs) Rues 2008,

[Pagy TTI—SEc. 4]
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(2) The Registrar may, for good and

sufficient reasons, extend the time for rectifying ne defects, provided the total pericd for
rectification including the extended period does net exceed thirty days.

(3)  If the party or his legal practitioner contests the office abjection and the Registrar
is niot satisfied, the matter shall be placed before the Bench for appropriate orders,

(4) If the party or its legal practitioner rectifies the defects and submits the
application er pleadings within the time granted, the Registrar on being satisfled, may

order for its registration or acceptance and numbering as provided in sub-rule (2} of the
rule 5 of the AFT (Procedurs) Rules 2008..

(5) The papers shall be returned to the party or his legal practitioner only after
obtaining acknowledgment thereof in the Inward Re-gizter - Register No.I1.

17. Posting of cases for admission or arders before the Bench. - (1] Subject to
the orders of the Chairperson or Vice-Chairperson of the concemead Bench, all registered
applications or appeals shall be posted for admission or orders before the appropriate
Bench on the next working day.

(2) The notice of posting shall be given by notifying in the daily cause list for the day
in such manner as the Chalrperson may by general or special order direct.

(3) Before placing the recards of the case for admission or order, the Registry shall
state in brief in the column "Notes of the Registry” of the Order shest, the date of
presentation and registration, the subject matter of the application and the date of
posting before the Bench and fill up the columns in file covers A" and "B".

(4)  The constitution of Benches and distribution of work shall be as per the orders as
may be made by the Chairpersan from time to time.

i18. Posting of urgent cases - Notwithstanding anything contained in rula 14 of the
AFT (Procedure) Rules 2008, the Chalrperson or Vice-Chairperson and In his absence the
cenior ‘most Member of the Bench may - order any :case not included in Ehe
daily cause list to be listed on urgent basis for admission or erders. Such directions shall
promptly be carried out by the Registry after completing. all the formalities.

19. Matters to be attended to prior to commencement of sitting - (1) Unless
gtherwise directed by the Members constituting the Bench, the Tribunal Officer shall
ensure that records of the cases listed for admission or orders befare the Bench on the

next working day are sent to the residence of the Members before the evening of the day
an which the cause list Is published.

() The Tribunal Officer shall ensure that the case records so sent to the residence of

the Members are brought back te the concerned Court Hall before the commencemeant of
the Coum sittng, '
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(3} The Tribunal Officer shall verfy the

case records listed Tor the day and arrange them inthe serial order as given i the cause
list before the commencement of the sitting.

(43 The Tribunal Officer of the Bench concerned shall ensure that the Court Hall s
ready for commencement of the sitting at the prescribed time for such sitting,

5] It Tor any reason, the Bench cannot sit or the sitting is delayed, the Registrar
shall Immediately obtain the orders of the Chairperson or Vice-Chairperson and notify
the sarme on the notice board and in the Court Hall through the Tribunal Officer.

20. Maintenance of Tribunal diary - (1) The Tribunal Officer of the Bench
concerned shall maintain legibly a Tribuna! Diary in Register No. IV, wherein he shall
record the proceedings of the Tribunal for each sitting day with respect to the

applications listed in the daily cause list,

{2)  The matters to be recorded in the Tribunal Diary shall include details as to

whether the case is adjourned, or part-hieard or heard and disposed of or heard and
orders reserved, as the case may be.

41. Statutes or Citations for reference - The parties or legal practitioners shall
before the commencement of the proceedings for the day, furnish to the Tribunal Officer

@ list-of law journals, reports, statutes and other citations, which may be cited for
reference,

22, Calling of cases in Tribunal - The Tribunal Officer shall call the cases listed in
the cause list In the serial order in accordance with rules 14 and 15 of the AET
(Procedure) Rules 2008, and orders of the Bench.

23. Regulation of Tribunal Work - (1) When the Bench s sitting, the Tribunal
Offtcer shall ensure -

(=) that ne Inconvenience or wastage ef time is caused to the Bench in
mzking available the services of Tribunal Master, stenographer ar peon;

(B that perfect silence is maintained in-and around the Tribumal Hall and no

disturbance whalsoever |s caused to-the functioning of the Bench: and

s that proper cere is mken to maintain dignity and decorurm of the Tribunal,
(2 When the Bench passes an order er direction, the Tribunal Officer shall ensure
that the records. of the case along with proceedings or orders of the Bench ars

transmitied immediately to the Judicial Branch,
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(3) The Judicial Branch shall veriry the
case records recelved from the Tribunal Officer with reference to the cause list and take

immediate steps to communicaie thie directions ar orders of the Bench to all concerned.

SERVICE OF NOTICE

24. Issue of Notices. - (1) Unless otherwise ordered by the Tribunal, when & notice
is ordered, the applicant shall, In cases governed by sub-rule (5) of the rule 11 of the
AFT (Procedure) Rules Z008, pay the prascribed fee for service of notice accompanied by
2 memo in Form No. 7 within seven days from the daté of order and in case of default,
no notlce shall be issued to any of the respondents and the matter shall be placed
immediately before the Bench far appropriate orders.

{23 Where the notice Is returned o the Tribunal with an endorsement of the pastman
regarding non-service owing to refussl of the same by the party concerned, the Reglstrar
chall declare that the notice has been duly served on the respandent.

(3 wheare the nofice was properly addressed, prepaid and duly sent by registerad
posty; acknowledament due, the declaration referred to in sub-rule (2) shall be made

when for any reason the acknowledgment Is nat received by the Tribunal within thirty
days from the date of the {ssue of the notice.

25. Staps for issue of fresh notice - (1) If any notice Is returned unserved under
tha circumstances not specified in sub-rules (2) and (3) of rule 24, the facts and the
reasan therefor shall be natified immediately on the notice board of the Registry.

()  The applicant or his legal practitioner shall within seven days from. the date of
such notice take steps for service of fresh notice,

26. Consequence of failure to take steps for issue of fresh notice - If the
applicant of his legal practitioner fails to take necessary steps in time for service of fresh
notice on the respondent{s) and consequently, the service rernains incomplete, the
Registrar shall post the case before the Bench for further directions,

37. Service of notice, etc. on legal practitioners - & legal practitioner
representing a party in any proceeding and any peErson authorised to accept notices an
behalf of 2 party, shall receive notices, orders, directions, pleadings, etc. required to be
cerved on such party in connection with such proceedings and such service shall be
deemed to be proper service on the party.

28. Form of MNotice - Motice to show CAUSE regarding admissian shall be in Form
No. 8. and the notice ordered after admission shall be in Form Na, 9.

29, Entries regarding service of notice or process - The Judicial Branch of the
Registry shall record in the column i the order sheet “Ngtes of the Registry”, the detalls

regarding completion of service aF notice on the respendents, siich @5 dake of Issue af
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notice, date of service, date of return of notice

if unserved, steps taken for issuing fresh notice and date of completion of service, etc.

FILING OF REPLY STATEMENT OR REJOINDER
30. Filing of Reply Statement - (1) Each respandent shall file the regly statement
in the manner as provided under rule 12 of the AFT (Procedure) Rules 2008,
(2) When &ll or any of the respondent(s) fail to file reply statement in the form,
mannar and within the time as provided under rule 12 of the AFT (Procedure) Rules

2008, the case shall be deemed to be ready for hearing and included in the ready list for
final hr.:a'ring.

31. Filing of rejoinder - (1) The applicant(s) intending to file rejoinder to the reply
statement filed by all or any of the respandent(s) shall de so, with the leswe of the
Bench or Registrar within the time granted.

(2] The rejoinder shall be filed within the time granted, duly signed and verified in

the manner prescribed for filing reply statement under rule 12 of the AFT (Procedure)
Rules 2008,

(3) After the explry of the time granted for filing the rejoinder, the case shall be
deem=d to be ready for hearing and included in the list far final hearing.

32. Papers not to form part of the records - (1) Except with the leave of the
Tribunal, the following shall not form part of the records of the case:-
{8)  reply statement fled after the expiry of the time granted for the purpose;
(b)  rejoinder filed without the leave of the Court or filed after the expiry of the
time granted; and

(c)  additional pleadings filed without the |eave of the Court or filed after the
explry of the time granted,

(2) The papers referred under sub-rule (1) which are treated as not forming part of
the record shall be notified on the notice board of the Realstry requiring the party to
take them back within four weeks from the date of such notice; failing which the Registry
shall take steps to destroy the same,

33. Incorporation of amendments, filing of additional reply, etc - (1) When the
Tribunal allows:an application for amendment of the pleadings or for addition of parties,
the same shall be carried eut-in red ink indicating the date of the order and duly signed
by the party or legsl practitioner, who has cbtained the order, within the time granted
ror the purpose by the order or if no time is granted, within 14 days from the date of the
order;

[Pant TSk 4]
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{2) If, the Bench or the Tribunal has

directed furnishing of a fresh copy incorporating the amendments or addition of parties,
the same shall be filed In j:rl-pﬂcate and after serving a copy of the amended pleading an

the other party within the time granted by the Court or if no time is granted, within 14
days from the date of the oroder.

(3 1 case of default under sub-rules (1) and (2), the Realstry shall place the
matter bafore the Bench for orders.

PROCEEDINGS BEFORE REGISTRAR'S COURT

34, Matters to be listed before the Registrar’s Court - Once an zpplication or

appeal |s admitted and notice ordered; the same shali be posted before the Registrar for

completion of pleadings.

35, Cause list for Registrar’s Court - Cases required to be dealt with by the
Registrar shall be notified In a separate daily cause list and the cases so notified shall be
taken up in the Begistrar’s Court in the serial arder asfrnm:ated in the cause list,

36. Recording of proceedings. - After hearing the parties or their legal
practitioners and on 'perusing the record, the Registrar may record his decislons In the
column “Notes of the Registry” in the order sheet and put his initials with date.

37. 1inclusion of cases in the ready list when pleadings are complete. - 1f
the pleadings are complete or if the case Is deemed fo be ready for hearing, the

Registrar shall record the same In the order shieet and order for inclusion in the list of
cazes ready for final hearing.

PREPARATION OF READY LIST, WARNING LIST, DAILY CAUSE LIST AND
POSTING OF CASES
38. Maintenance of Ready list - The Judicial Branch of the Registry shall maintain

separate registers in Register No.V for each category of cases, which are ready for
hearing.

(2} The registers shall contaln separate sactians for each year and inclusien of cases

in the registers shall be year-wise and in the order in which they become ready for
hearing.

39, Preparation of Warning list - (1) The Registry shall prepare for egach category
of cases, a separate list called “"Warming List” consisting of such number of cases as may
be sufficient in the opinion of the Registrar, for being posted for hearing for a period of
two weeks.
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{23 Cases in the Warning List shall be

arranged according to the year and number of registration and not on the basis of their

serial numberin tha Ready List and oldest among the cases be included first Fullbwe'cl by
the next eldest and so o,

40.  Publication of Warning list - (1) The Judicial Branch of the Registry shall
publish the Warning list en the notice board of the Registry on the last working day
previous ta the 1%and 15" of every manth.

(2] The total number of cases to be Included |n each Warning list as fixed by the
Registrar shall, 85 far as possible, be maintained :b'g.r adding at the bottom of the list,
such number-of cases as ars reguired to make good the deficiency, having regard to the
numbper of cases transferred to the Daily Cause List.

{3) From the Warning list'so published, sufficient number of cases shall be taken for
inciusian in the Dally Cause Ust In-the order in which they appear in the Warning list,
sublect to the drders of the Chairpersen or Vice-Chairperson aor the Bench,

41. Preparation and Publication of Daily Cause List - (1) The Judicial Branch of
the Redistry shall prepare and display on the notice board of the Registry before 5.3

p.rm. on each warking day the cause list for the next working day and where practicable
on the internet

(2} Subject to the diréctions of the Chairperson or Vice-Chalrperson or the 8ench,
listing_of cases |n the Daily Cause List shall bein the following order: -

(1) cases for "Pronouncement of Orders”,

(N cases for “being spokan ta”,

{in}  cases for "Admission”,

{iv) cases for "Order and directions”,

(V) contempt applications,

{vi) part-heard cases, latest part-heard having precedencs,

{vil) cases posted 35 per directions of the Court,

(viil) cases from the"y farning list",

(2 Thie title af tha Dajlf Cause List shall consist of the name of the Bench, the day,
dete and time of the Bench sitting, Tribunal Hall number and the quordrm indicating the
names of the Chairperson er Vice-Chairperson of Member cofstituting the Bench with
aborevigtions (n bracket - (1) for Judicial and, (A) for Admiipistrative.

{3 In the Warning list anc in the Dally Cause List, the follawing particulars shall be
shown against the -number of sach case: -
il names of |zast practitionérs appesring on both ‘sides, giving 0 brackets

the rank of the parties whom they represens;



